
/

/

/

N
f

Central Adelnistratlve Tribunal,Principal Bench.
• • ••

0.A, No. 2315/91

NsM Delhi, this the 6th day of Dune,1996

Hon'ble Swt. Lakahmi Su)a«inathan,«eBber (3)
Hon*ble Shri R.K.Ahooja, fteaber (*9

Shri UeGopala Krishna flirty
s/o Sh. U.Nar^ie^a"#
working as Accountant in the Cabinet
Sectt*,New Delhi*

Correspondence address*-C/o Sh. K*L.0hatia,
Advocate,

29/30,Punjabi Bagh Exto.
New Delhi»110 026,

(By None)

Versus

1, Union of India through
The Cabinet Secretary,
Government of India,
Cabinet Sectt. ,Raahtrapati Bhawan,
New Delhi.

2. The Secretary,
RAAN,
Room No. Ba-B, South Block,
New Delhi.

J. The Director of Accounts,
Cabinet Sectt(Special Wing)
East Block,R.K.Pura«,
New Delhi* ....Respondents

(By None)
0 tt n E R (Oral)

By Hon*bl8 Smt. Lakshai Swaminathan,n8Bt)er (3)

In pursuance to the order dated 11»3.1996, a fresh

notice had been issued to the applicant through the respondents

on 20.3.1996 but none has appeared for the parties. This is an

old case and has appeared at Sl,No. 8 in today's cause list and

it has been on Board since 15.5.1995,

In the above citcuastances, the case is disaissed for

default and non-prosecution,

(R.K.AhMjaL.--'̂ ^ (Sat. L«J<shai Swaainathan)

, •Applicant

«eabej(Af^ nBmber(3)
na.


